“THE NATIONAL SECURITY (AMENDMENT) ACT, 1984

No. 24 o 1984

[18th May, 1984

An Act to amend the Nptional Security  Act, 1980, in its application'
‘to the State of Punjgb and the Umon terr1tory of Chand1garh

A Br it enacted by Par 1ament in the Thlrty-ﬁfth Year of the Repubhc
of India as follows

~ Short - L.(1) This Act may ve called the 'National"‘Sé‘curity (Amen‘dment)
titleand  Act, 1984, ' :
.com= - T
- mencement. .- (2) It shall be deemej to have come 1nto force on the 5th day of Apml _
- S 1984. o
Amend- . The National Secun v Act 1980 (hereinafter referred to as the prm—,j
- ment of c1pa1 Act) shall, in its ap lication to the State of Punjab and the Union -
‘;‘;t'f J080. territory: of - Chandigarh, __Ve eﬁ?ect subJect to the amendments spemﬁed
inits spplic | 1 Sections 3to 5.
cationto.-
Punjabang -
Chandi-.
garh. _ , :
Ame?d-f 3. In sub-section (4) of section 3 of fhe principal Act, in the proviso,—;
ment o . . ) o . :
section 3. . () for the words {‘ten days”, the words “fifteen ‘days” shall be
subqtituted' : o ' : ‘
(b) for the Words fifteen days”, the words “twenty days” shall-
be substituted. T ' ' S
Amend~ 4. In sectlon 8 of the principal Act, in sub sectlon (1), for the words'
ment of “ten days”, the words “fiftegn days” shall be substituted. i
section 8. ’ '
Insertion 5. In the prmc1pa1 Act after section 14, the fol‘owmg section, shall be :
of new 1nserted namely: — '
seetion
14A. A ,
Cireum- - ‘14A (1) Notw1thstan ing anythlng contained in the foregomﬁ pro-
‘S;;ﬁ‘f;’;_ visions of this Act, any person in respect of whom an order of deten-
. - sonsmay tion has been made under|this Act at any time before the 3rd day of
" be detained April, 1985 may be detained without obtaining the opinion of the
-for periods Advisory Board for a period longer than three months, but not:
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exceeding six months, from the date of his detentwn Where such per-
son had beéen detained with a view to preventing him from acting,
-in any disturbed area, in fany manner prejudicial to—

(@) the defence -gf India' or

(c) the security pf the State or
(d) the mainten »nce of public order; or

- (e) the rnamte ance of supphes and services essentlal to
the community, : ,

Explanatwn 1.—Th provmdné of the Eécprlanaﬁon to sub-'Section'

~ they apply for the purposes “of that sub-section.

o Expl(matwn 2.—Iy
T area which is for the time being: declared by notlﬁcation under section
'320f1983. ~  3'of the Punjab Distufbed Areas Act; 1983, or under:section 3 of the
;33 of 1983. - Chanchgarh Dlsturbe Areas Act, 1983, to be a disturbed area.

tions, namely —

(@) in section 10, for the words “shall, within three weeks”,

~the words “shall| within four months and. two weeks” shall. be

“substituted;

{(b) in section 11,—.

(i) the [sub-section (1), for the ‘words “seven weeks”,
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(2) of section 3.shall Japply for the purposes of this sub»sectmn as .

this sub- section, “disturbed area”. means any -

2) In the case of any person to whom sub-section 1 apphes, )
sectlons 10 to 13 shall have eﬁect subJect to the followmg mod1ﬂca- :

longer
than three

‘months’ -
without -

obtaining

' o . . the
' (b) the securlty fIndla o o A S

opinioh
of Advisory

Boards.

~ the words “five months and three. weeks” shall be substitut-

ed; .

(u) in pub-section (2), for the 'Words “Jetention of the -

person con erned” the words’ “contmued detentlon of the
person con erned” shall be substltuted

(c) in sectlon 12 for the words “for the detention”, at both
the places where. they .oceur, the words “for the continued deten-
tion” shall be substituted; :

“two years” -shall be substltuted’

'Sof1984 - 6. (1) The National|Security (Amendment) Ordinance, 1984; is here-

by repealed.

(2) Notwithstandin such repeal, anything done or any action taken
un'der the prinecipal Ac
- ‘deémed-to have’ been dqne” or taken under the prlnmpal Aet as amended

. by this Act

“(d) in sec’glon 13, for the words “twelve months” the words

t, as amended by the said- Ordinance, -shall be

w—w , ’

Repeal .
and:
saving.
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